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o t,/,4  ORDERS OF THE TRIBUNAL 

QEDATED 5.3.200,4 

ApiiCant is a  candiiate for t--

post of GDSMC of Nati Branch post Office,  

He is also a candidate for the GDSME' 

of Fortal Branch post Office ;b.th under 

Jagatsin!hPUr Sulp p0t QfficeHe claims to 

be a matriculate with first Divisien.Ji0 

ai7rehensiOfl is that his case may not 

receive due consideration for both the 

-fore said vacancies and, therefore, he has 

a,proached this Tribunal in the present 

Ori!ifla]. Application under sectien 19 of the 

Administrative TZi)z'uflals Act,1985. 

Heard Mr.Samantray, learned 

counsel for the Applicant and Mr. J. INay&c, 

learned Additical Standin!J Counsel for the 

union of Iniaon whom a copy of this OriI!irlal 

AliCatOfl has been served 

in response to the advertisement,thO 

Applicflt has filed applicati.n with 

nedessarY documents within the time fixed 

in the advertisement.Fe should not be ka 

any a,prehensien in his aind that his case 

may not receive due due c.nsideration. 

In the aforesaid premises,t.his OA 

is djsosed of at this admission stae,with 

direction to the Respondents to consider 

the cao af the AppliCaDt.S per  the rules fo 

the p ste, a aforesaid. alon!with othere. 

send copies of this order t1onw:Lth 

CA to the Respondents and free ceies of this 

oliec be given to learned counsel for beth 

sjdes. 	 Mt 1] 
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